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5 opinion that huving repard tothe didiceiy s Baies
laining accounts o for | other SRt Cause thie
taxable quantum in respect of any class of  dealers
failing under vlause (b)Y or (¢) should be increased,
the Administrator may, by notitication in the Official
Gazette. fix in respect of such class of dealers such
taxable quuntum not cxce::_dinf\](s. 2,50 lac for clause
(b) and  Rs. 5.00 Jac for clause (c) s may be specified
i the notification. '

Explanation :--For he purpase of computation
ot taxable quantum under $ub-section (7), the turnover
of sales effccted by a dealer shall be taken into
Hocount irrespective  of whether! such  sales are
xab’e under this Act or not. @

. | B
3. Amiendment of Scction 39:—}-111 Section 39 of
the Principal Act, for the words “ten  rupees”
wherever they oceur, the wd[)rds “one hundred rupees”’
shall be substituted. -;
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.~ section (1), the
‘o inserted, namely i— i R L R
T U w(1-A) Any power, authority or jurisdiction or

_.§;1.-..|I‘J'IJ"Z'\.'"‘II-1—----.I-lll“._;"“,l';‘!_.\i eelhe following Acdt
of Legislative Assembly reccived the ussent of the
Lt. Governor of Delhi, on the &th Apul, 1994, and
is hereby published for general information
THLE DELHI (DELEGATION OF POWILRS)
AMENDMENT ACT, 1994
Delhi Act, No. 5 of 1994
(8-4-1994)
(As passed by the Legislative Assembly of the
National Capital Territory of Delhi).
AN
ACT
; - to amend the Dclhi (Delegation of Powers) Act,
1964

Be it enacted by the Legistutive Assembly of the
National Capital Territory of Delhi in the Forty-
fifth Year of the Republic of India as followe -...

L. Short title and commencement. (1) This Act
may be called the Delhi (Delegation of Powers)
(Amendment) Act, 1994,

(2) It shall come into force on such date as the
Government may, by notification in the Offcial
Gazette, appoint.

2, Amcodment of Section 3.—In  the Delhi
(Delegation of Powers) Act, 1964 (hercinafter reforred
1o as the ‘Principal Act.) in Section 3, aflter sub-
following sub-section shall be

‘any duty which the Administrator may excrcise of
; discharge by or under the provisions of any enact:
‘ments menticned at S. Nos. 6 to 11 in column No. |
: of the Schedule may be exercised or discharged also
by such other oflicer or authority as may be specified
in this behilf by the Govt. of National (_'.-tpit{i
, Territory of Delhi by Notification in Official Cuzette,"

3. Amendment of Schedule .—In the Principa)
Schedule after S. No. 5, the following

| i sevial numbers and the entries thereof shall be inser-

:'5' “Name of enact- Provisions

; ted, namely ' 1—

Official or |

ment vesting powers  authority who'
t ; in the may also
o] Administrator  exercise the
{IREe ' : powers b
1 e a G Iy
. 6. Delhi Co- Sections 31 (7), Financial |~
"' operative 76(2) (b) &(c) Commissioger

Societies Act,
1972 (No. 35 of
1972)

and Section 80
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7. Punjab Lxcise Act, 1914 Secton 15 Finae. ;

(Puniib Act No. 1 of 1914) Commic :
as i foroe in Dethi sloner ¢
K. Wilid Life (protect'on Section 14 Chief

Act 1972 Secreta

9. The Essential Com-
moditiesAct, 1955

Section 6 C Finged & ©
Commiy

: sioner ‘
10. The East Punjab Ayur-  Sectjon § Financd
vedic & Unani  System

of Medicines Act, 1949
(Punjab Act 14 of 1949)
as in force in Delhi.

L1, The Delhi Nursing Homes Seetion 8(3)
Registration Act, 1953 '
(Delhi Act 6 of 1953)
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